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PICE NOTE 	' SATE 	 ORDER  ----- ------—  ---- --------------------- 
• Mr.R.Gogoi for the applicant;.! Th.s 

' caseapplicants being that they are fully pp*t1at 4! 

TOM 

	

and within uc. 	 covered by the earlier decisions of this 

C. F. Rs.. 501- 	t 	 Tribunal on the point the respondents are 
epsited 	 required to be permitted to extend. pi 

the ben3fit of those judgmentto the appli 

cant who are similarly placed.t Therre 
• 	33 applicants.4  Leave to join in this single 

application is vm sought on the ground 
that their grievance is same and the cause 

• 	 , of action is also same, Leave accordingly 
granted.l Issue notice to the respondents to 
shw cause as to why the application be not 

?YDZiJe.( iN 	 t 	 admjtted.t Returnable on 12..6-95. The learned 

'"-- 

	

	 counsel for the applicant is permitted to 
take steps with the office for 

" - F 	 service at the cost of the applicants. 
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f1rA.Dutta for the applicants. 

In r.sponse to the notice issued 

to the respondents to show cause by 

order dated 8.5.95 the Joint Assistant 

Director,' SIB(1HA),Government of India, 

Guwahati,.by letter dated 8.6.95 addre-

ssed to the 0 eputy Registrar of this 

Tribunal •has.:requested that a Government 

o;ups.el •may, be, engaged. It is however, 

riot' the function. of the Deputy Registrar 

to do so and it 'was necessary for the 

esppndents.to. :tct the Standing 

counse 	appear. No response is 

received from respondent No.4. We have 
enquirèd' f ram {9r S • Ali,Sr.C.G.5.0 who 

is present before us whether he would 

represent the respondents. The learned 

Sr.C.G.S.0 has agreed to appear. Accor-

dingly hs appearance may be shown for 

respondents 1 9  2 and 3. 1r Ali Is 

requested to seek instuctionf'rom the 

respondents/Joint' ACsistant Director, 

S.I.B(fHA) ,Government of India,Guwahati. 

By the 'aforesaid letter about 6 

weeks time is requested for filing the 

showbause reply. Accordingly time.is 

granted till 24.7.95 to file the show 

cause reply.Mr Ali is requested to 

make a note and do the needful. A copy 

of this miñUes be forwarded to the 

Joint Assistant Director in reply to 

his letter dated 8.6.95 mentioned above. 

Adjourned to 24.7.1995. 

/ 
.4:; 
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A 	
24-795 	Mx.A.Dutta for the applicant.. ; • 

Mr.S.Ali for the respondents. Mr.Ali 
request,e4m two weeks more to file the 
reply. Already As requested six weeks were 

T'4,O 	4"1 	 granted.on 12-6-95.is a last and final 
IN 

- 	chance time is granted tor.ply till 

7-8-95. No further time be granted. 

Vice-Chairman 

MiIm  

8-8-95 	.Mr.R.Gogoi for the applicant. The 
respondents have not filed show cause 
reply. Although time as requested by 

them was granted. Application is admitted. 
Issue notice to the respondents. Written 

• 	 statement if any within 8 weeks. As the • 	. 	
. 	respondents have already served only 

intimation be sent to them containing the 
above directions. Considering the nature 
of the claim hereinexpedjted. To be 
ilst ed for hearing on 25-10-95 per empt o-
rily. 

• 

I 	 • 	
Vice-Chairman 

J 	'9 	 Mflber 
• 	 • 
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OFF ICE NOTE 	
., 	

DATE 

fl 	 '2i.8.95 ' 	Applicant,R.C, Das, Jrj  
(Kohima) 

person, Applicant's advocate 

not present 0  
0 	1 	

Mr S. Au, Sr. C.G.S,C. TdL-. 	Oi 

for the respondents. 

The applicantvt desjre 

that the case be heard at 

'Guwahati on 25,10.95 'for 

COflVCflICflCC of his Mvot, 

Mr Mi seeks further time to 

file written statement although 

at the request of the respo 

ents time was oranted to file 

the show CaUSe reply. The 

respondents are gien libey 

to file their written s tatemen 

on or before 20,10.95. They 

shall send a copy thereof to  
• 	

' 	 •,, 	 ' 	 ' 	•1 	

the aPPlicantIdjrectly so as to 

, reach him on or before 20.10,95. 
' 	 1 

, 	It is made clear that if no 

written statement 1s filed till 

then the O.A. may proceed for 

final hearing on 25,1O.9 

without waiting for the written 

• 	statement. 

1 
n.km 	 Member 
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25.10.95 	Ivir A.Dutta/Mr S,P11i,Sr.C.G.5.C, 

	

• 	 M.P. for amendment is pending. 

Wr 

	

Hence 	 adjourned for orders 

to 4.12.1995. 

6-7 

fembe.r 	 Vice-Chairman 

pg 

4-12-95 	00,A. pertains to Single 

Bench. Tobe listed for hearing on 

3-1-96 before Single 5 ench. 

	

Methber 	 Vice_Chairman 

in 

	

3-1-96. 	Mr.'.Dutta for the applicant. 

Both the learned counsel request 

that the matter may be heard by 

DIvision Bench as question involved 

• has a.wider_pp1-iea&efl as it 

pertains to entitlanent of .  ratiofl 

,jjt 	 : 	 allowance. Accordingly the O.A. is 

directed to be placed before the 

L, 	LaA 	
Division Bench. O.k* to be listed 

fim 
•i -• 	 / 	

on 19-1-96 before Division Bench 

for hearing. 
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IC NOtE 	 Li\TE 	 ORDER 
s.., •,* 

13-3-96 	 written statement havebeen submi- 

tted. Case ready for hearing. List for 

hearing on 14-5-96. 

4_ 	U 	( 	(-.• 	I 
- 	 S 	 Member 

lm 

Y-2) 
• 9/e/S pI4 *  

I 14--96. 	Learned counsel Mr.A.Dutta  for the 

applicant. Mr.S.Ali, Sr.C.G.S.Co for the 

respondents. List for hearing on 7-6-96. 

Member 

im 

7.6.96 

trd 

25.6.96 

nkm 

t 

Mr. A.Dutta for the applicant. 

Mr. S.Ali,Sr. C.G.S.C. for the respondents. 

Hearing adjourned to 24.6.96. 

Nernber(J) 	 Member(A) 

/ 

• 	Learned counsel Mr A. Duti'a for the 

applicant. 

List for hearing on 4.7.96 before Single 

Bench.. 

Member 

1- 
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47-96. 	Learned counsel Mr6ntta fnr 

Hearing concluded. Judgment reserved. 

N 
un 	 t4ethber 
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I. 

. 	•- 	fr 	 t 

12.1.96 , 	Judgernent pronounced. Application is 

' alTlowe in €rmsof .thé order.. No order as to 

C4)' d? 
r.Av-/- 	 co 5. 
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CENTRAL ADMINISTRATIJE TIFAL 
GUWAHTI BENCH 

O.R, NO. 	94 of 1995 
l.A. NO. 

7A1 

DAlE OF DECISION 	1996. 

Shri R.C.Das & 32 Ors. 	
(PETITIONER(S) 

Mr. A.Dutta 	 ADJOCATE FOR THE 
PETITIONER (s) 

VERSUS 

Union of India & Ors. 	
RESPONDENT (s) 

Mr. S.Alj, Sr. C.G.S.C. 	 ADJOC,TE FOR THE 
R ES P ON DENT (s) 

THE HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIE MEMBER. 
THE HON'BLE 

o 	 1. Whether Reporters of local papers may be ailoued to 
• 

	Ug- 
sce the Judgment ?. 

2. To be referred to the Reorter or not ? 
• 	 3. Whether their Lordships uish to see the fair copy of 

the judgment ? 	 No. 
4. Whether the Judgmeht is to be circulated to the other 

Benches ? 

Judgment de1iiered by. Honble Adminjstratjv Member. 

/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH. 

Original Application No. 94 of 1995. 

Date of Order : This the 12th day of July, 1996. 

The Hon'ble Shri G.L. Sanglyine, Administrative Member.. 

Shri R.C. Das & 32 others 	 .... Applicants 

By Advocate Shri . Dutta. 

-Versus- 

Union of India, 
represented by, the Secretary to the Government 
of India, Ministry of Home Affairs, 
New Delhi. 

Director, Intelligence Bureau., 
Ministry of Home Affairs, 
Government of India, 
New Delhi. 

Assistant Director, 
Intelligence Bureau, Ministry of Home Affairs, 
Government of India, 
New Delhi. 

Joint Directoh 
Subsidiary Intelligence Bureau, 
Kohima. 

By Advocate Shri S.?Ali,Sr.C.G.S.C. 

Respondents 

- -. 

G.L.SANGLYINE, ADMINISTRATIVE MEMBER, 

This application has been submitted by 33 applicants 

seeking for payment of arrears of Ration Allowance with 

effect from 13.5.1986 to 26.2.1991. Mr. A. Dutta, learned 

counsel for the applicants submitted that applicants are 

employees in SIB, Kohima according to the duration in each 

case as shown in; para 6 (i) of the instant O.A. They were 

I- 

similarly 
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similarly placed with other employees of SIB, Kohima. The 

other employees were granted Ration Allowance from 13.5.1986 

either by the respondents themselves or under the orders of 

this Tribunal. The respondents should have therefore 

allowed the same benefit to the applicants. Since the 

respondents had not allowed the Ration Allowance to them for 

the period from 13.5.1986 to 26.2.1991 the applicants in 

this application submitted that they should be granted the 

benefit of the Judgement & Order of this Tribunal namely, 

Order dated 17.12.1993 in O.A. No. 179/91 in the case of D. 

Mitra & 27 Ors. and Order dated 25.7.1994 in O.A. No. 124 of 

1994 in D.B.Lama& Ors. Learned Sr. C.G.S.C. Mr S. All 

relies on the written statement. 

The applicants in O.A. 124/94 were employees in the 

SIB, Kohima and claimed for payment of Ration Allowance for 

the period from 13.5.1986 to 26.2.1991. In our Order dated 

25.7.1994 after considering the facts and circumstances and 

grievance 	of the applicants 	it was held that they were 

entitled to payment of arrear Ration Allowance for the 

period from 13.5.86 to 26.2.1991. The applicants in that 

O.A. were accordingly paid by the respondentsOrder No. 115 ,  

dated 15.2.1995. The Judgement dated 25.7.1994 has become 

final. The plea of the respondents however, is that that 

judgement was appi f icable .to the applicants in that case 

only. 

Having 	considered 	the 	fact 	that 	the 	present 

applicants are similarly situated with the applicants in 

O.A. 124/94 and respectfully following the aforesaid order 

dated 25.7.1994 it is ordered that those of the applicants 

who were within the ranks for which Ration Allowance is 

admissible during the period between 13,.51986 to 26.2.1991 

are 
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are entitled to the ration allowance during the period of 

their service in Kohima between 13.5.1986 and 26.2.1991. 

Therefore the respondents are directed to verify whether the 

applicants were within the ranks for which Ration Allowance 

was admissible during the period 13.5.1986 to 26.2.1991. 

Thereafter the respondents shall pay arrear amount of 

admissible Ration Allowance to the applicants falling undër 

such ranks. The payment shall be made by the respondents 

within two months from the date of receipt of this order by 

respondent No. (iv):. 

The application is allowed. No order as to costs. 

4/4 

(GANGLYI '7 /7'  
ADMINISTRATIV MEMBER 

pg 

p 
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IN THE CENTRAL AUMINISTRAT lyE TRI BUNALLGt JWAHATI BRANcH: 
GUWAHATI. 

c4 , 9 e4 A 
B B T W E B N 

R.C. Eas, iT 

J.I.0.-I- MT, 

Tula Gin, 

D)aftry 

Mrs. R. Larna, 

L.DSC., w/o Utarn Lana, J.I.0.-II/G. 

S.P. Sharma, 

S.A. /J.I.O.-. 111G. 

Arayrarn, 

j.I .o.-II/ 

L. Koza, 

S.A. now 3.1.0.-luG. 

7, P.C. Mathaj, 

J.I .0.-I/G. 

9,1 P.L. IDhar, 

S.A./J.I,Q.II/G. 

9. Khoie Angarni, 

3.1.0.-Il/MT. 

10. ,  Durga Prasad, 

SA/JIT-II/G. 

U., Rameswar Prasad, 

SA/J.I.0,-II/G. 

12. B.L. Bhowmik, 

S.A./J.I.O.-II/G.  
-13..... 
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B.P. Passi, 

• 	 3.1.0.—Il/MT 

T.B. Lmbu, 

• 	 J.I.0.—II/JI0—I/MT. 

K.D.D.Na.r, 

A,C.I.0—II/WT. 

B.K. Sahu, 

J.I.0.—I/ACIO—II/G. 

M.K. Seth, 

G.K. Paul, 

3.1 .0.—I/ACIO—II/G. 

B.B. fley, 

ACII—I/G, 

 A.K. Ghosh, 

3.1 .o.—I/AcIo—II/G. 

 N. Mukherj4e, 

U.D.C./Asst. 

 A.K. Bhattacharjee, 

J.I.0.—II/. 

• 	
23. S.P. Ghosh, 

• J.I.0._I/410—II/G. 

• 	

- 	 24. S.C. Das, 

S.A./J.I .0.—II/G. 

,25. S.P. Mukherjee, 

J.I.0.—I/ACIO—II/G. 

26. 
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26. T.J. BasuRoy, 

U 
TT T 

L.V 1  

27, S.C. Sarcar, 

28. ,  P.K. Seth, 

S .A./J.I .O.—II/G. 

Ashok Kr 0  SThgh, 

S.A./J.I .O,—II/G. 

Prakash Chand, 

Asstt. 

K. Koundeel, 

LA. 

P.K. S.ngha, 

S. A. 

Rarna Kripal Singh, 

S;.A./J.I .O.—II/G. 

.:PLICpJfS 

—AND- 

UNION OF INJIA AND OTHERS. 	 . . . RESPONENrS 

DETAILS OF APPLICATION: 

1. Partjcu1rs of the applicants: 

(1) Name of the applicants: 

Name of Father/Husband: 	 As stated above. 

Desinatjon and office in 4 whjc employed: 

Office address : 	I 
Address for service of 
all notices. 

2. 
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2. Particulars of the rdents: 

(i) 	Union of India, 

represented by the Secretary to the Government 

of India, Ministry of Home Affairs, 

New Delhi. 

Director, Intelligence Bureau, Ministry 

of Home Mfairs, Government of India, 

New Delh.j, 

Msstant Director, 

IntellIgence Bureau, Ministry of Home 

Affairs, Government of India, New Delhi. 

(iv) Joint Director, 

Subsidiary Intelligence Bureau, 

Kohima. 

3 0  The application is against the following orders:-. 

(1) Refusal of the respondents to pay to the 

applicants the arrears of ration allowance 

for the period 135486 to 262.91. 

4. The applicants declare that the subject matter of 

the order/orders against which they want redressal 

is within the jurisdiction of this Tribuna1 

5. .... 

-1- 
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• 	 5 0 	The applicants further declare that the applcstjon 

is within the lim1taton prescribed under Section 

21 of the Administrative Tribunal Act, 1985. 

6. 	FACTS OF THE CASE: 

) That all the applicants are citizens of India 

and serving in the Orqanlsation known as the 

Subsidiary Intelligence Bureau, All the 

applicants, at the relevant time, were serving 

in different posts in the SIB at Kohma 

That the period of service of each of the 

applicant in SIB Kohima during the material 

period, namely, 13.5.86. to 26.2,91, is set out 

as hereunder 

Name From To 

1. ,  R.C. Das, 310—I—MT 13.5,86 26.2.91 

2. Tula Gr3., Daftary 13 0 5.86 26.2.91 

Mrs, 
wife 
1 11G. 

R. Lama, WC 
of Uttara Lama,JIO- 

13.5.86 

Date of 

26291 

Expiry 
- 313.94 

 S.P. Sharma,SA/JIO.II/G 13.5.86 262,91 
 Arayram,JIQ_II/G 26.2.91 
 L,Koza,SA now JIO—II/G 25.887 262.91 

7 0  P.C. Ma-cha.,JIO...I/G 604.89 262.91 
8.. P.L. Dhar,$A/310.II/G 24.9.86 26.12.91 

 Khole Angami,JIO_II/T O.l189 262.91 

 Durga Pr.asad,SA/JIQ_II/G 21.106 17.O 

11, .... 
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Rameswar Prasad,SA/JI0-II/G 2110.86 25.3:87 

B.L. Bhowmik,SA/JI0-II/G 

B.P. Passi,JI0-..II/MT 

T • B. Lirabu ,JI0-II/JI0-I/MT 

15: K.1 D. Nair,JI0-II/WT 

16. B,i, Sahu,JI0-I/G/ACIO-II/G 30)6.86 

17 M.K. Seth,ACIO-II/G 	1Q.86 
4.5.87 

180 4 G.K. P.aul,JI0-I/ACIOII/G 
	

10.6.86 

B.B. Dey,ACIO-I/G 
	

17.8)87 

A. K. Ghosh ,JI0-I/ACIO-II/G 13 0 5.86 

21) N. Mukherjee,WC/Asstt) 	11.6.85 

22 6  A.K. Bhattacharjee,JI0_II/G 1.1.87 

23 S.P. Ghosh ,JI0-I/ACIO--II/G 6.5.S7 

24, S.C.Das,SA/J101.II/G 	135J86 

25:: S.P. Mukherjee,JI0_I/ACIO_II/G  6 0 5.87 

13.5.86 	18.8)90 

ii 411 QQ 
1J..J..sLI'J 	 J  

1) 
.'1 s - 

13.5.86 	262)9i 

18 4 8 986 22 789 

30.7.87 

18;8 .86 
30:4 • 90 

30:11.89 

31 .12.90 

13 .5 .88 

31 1O 88 
30.11.90 

30)6 .90 

26)2 1 

26.8)90 

26. T.J. Basu Roy,WC 

27 * 1  S.C. Sarcar, SA/JI0-II/G 

28. P.K. Seth,SA/JI0-II/G 

29 0  Ashok Kr. Singh,SA/JI0-II/G 

30. 1  Prakash Chand,AssttS0 

31: K.K3undee1, SA 

7 .4.86 25:5.89 

13.5.86 30.6)89 

13.5.86 317.6 

13.56 31.12)90 
261 

13.56 2t122 

1365.86 26i2i?1 

32., P,K. Singha,SA 	 9.7.90 	26)2.91 

33 Rama Kr.pa1 S1ngh,SA/JIoII/G,151..5 10)12)90 

also/ 
It may/be mentioned that the present application 

is being filed by the applicant No4,,3 on behalf of her 

deceased husband Late U) Lama, who died In the year 1994. 
The applicants state that the grievances of the applicants 
being common and the cause of actIon being the same, the 

- 

applicants may be allcmed by this -rdn'bie frIbuna1 to file 

the present application as a joint ap1ication 

0i) ...: 
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Ui) That there is an Organlsation by the name 

of Intelligence Bureau (herelnafterreferred to 

as "1.8.") with the head quarter at New_De1hi. 1  

The said Crganisation is headed by a Director 

known as the Director of Intelligence Bureau 

Units of the I.B. are located in all the State 

Capitals and such Units are known as Subsidiary 

Intelligence Bureau (SIB): Units of the SIB 

in a particular State are also iocated 

In stragetically important stations . For ins-

tance, in the State of Nagaland there are Units 

of S;IB at various places like Kohima, Tuensang, 

Mokokchung, Zunheboto etc: 

(iii) That as evident from the statements made in the 

Cause Title of the present applicatIon, the 

applicants are/were working in varIous Executive 

and Ministerial posts in the SIB (Kohima) 

during the relevant time. 

hat the applicants state that in so far as 

idiary Intelligence Bureau is concerned, the Subs  

the.said Bureau has a number of Units located 

in dIfferent towns and statIons of the State, 

In Kohirna Itself there are two Wings of the 

Organisation known as the CIVI1Fr(K) and the 

other is known as SIB (Kohima), In reality there 

is nothing to distinguish the aforesaid two 

Wings .. 
IM 



Wings of Organisation inasmuch as both 

function from the same establishment and the 

placement of staff, and personnel are identical 

The nature of duties performed by the two Wings 

as also by the personnel posted in other Stations/ 

Units of the Bureau are identicalli  

(v) 	That the Government of India appointed a 

One-man Committee for making recommendations 

regarding the cadre review and working of 

the Intelligence Bureau The said Committee 

submitted its report recommending inter alia 

that for administrative efficiency various 

incentives by way of allances should be 

given to the personnel of the Organsatjon 

working in hardship stations, for determna-

tion of which., criteria was effectively laid 

dn in the recommendations of the Comniittee, 

The Government of India accepted the said 

rcommendatjons of the Committee and even-

tually an order was issued by the Ministry 

of Home Affairs on 135.S6 implementing the 

recommendations of the said Commjttee 

In terms of the aforesaid order the stations 

where the personnel of the Organisation are 

posted were categorised into Location 'A', 

and 'C'. Categories 'B' and 'C' were made 

hardship and extreme hardship stations 

respectively. A list of categories 'B' and 

stations was also annexed with the said 

order.. . 
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order. Power was given to the Director,IB 

to make addItions of such lists of hardshIp 

stations according to the needs of any 

particular situation. In terms of the aforesaid 

Government order dated 13.5.86, incentives 

lIke clothing, allowance, ration money, 

hardship allowance, Special T.A. and J.A. 

were also directed to be paid to the personnel 

of the Organlsatlon at varying rates. Inso- 

far as the present ease is concerned, the 

subject matter is the grant of arrear ration 

money to the eligible staff of the SIB (Kohima); 

It may be specIfically mentioned herein that 

in terms of the aforesaid Government order 

dated 13.5.86, ration money was to be paid 

at different rates to the personnel posted 

at Categories 'B' and 'C' stations, It was 

specifically provided that such ratIon 

money would be payable to the ranks of ACIO-I 

and below,l An extract of the Government 

order dated 13.5.86 is annexed hereto and 

marked as Annexure-!, 

(vi) 	That thereafter by an order dated 5.'3.811  

the competent authority was pleased to 
sanction ration allowance with effect from 

13.5.86 to the personnel of the 	ganisaton 

including Ministerial upto the rank of 

ACIO-I deployed at Categories 'B' and 'C' 

stations.... 
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stations mentioned in the 

dated 5.3.87. As would be 

order, several StationS i 

Nagaland were included in 

CIVINI' (K). A copy of the 

annexed hereto and marked 

aforesaid order 

evident from the 

the State of 

the order including 

said order is 

as Annexurer2. 

That the applicants state that though in terms 

of the aforesaid Government order, ration 

money was payable to the staff of the SIB 

located at different places of the State of 

Nagaland and also in the CIVIN (K) Unit 

located at Kohima, no such allowance was 

granted to the applicants because of the 

fortituous .fact of their being posted in 

the wing of the SIB known as SIB (Kohima). 

The situation was peculIar and anomalous 

inasmuch as the similarly situated employees 

In different Units/StatIons of the State 

including the Unit known as CIVIN (K), per-

forming identical duties were being paid the 

ration allcsance whereas the same was denied 

to the applicants, for no conceIvable reason 

That the anamolous situation was reviewed by 

the authorities and eventually by an order 

dated 27.2.91, annexed hereto as Annexure - 

the SIB (Kohima) was also classified as 

Category 'B' hardship station and the varIous 

incentives •, 
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incentives and allowances including ration 

money was made payable and in fact paid to 

the applicants and to the other staff of the 

said Unit with effect from 27.291. 

(ix) That the applicants beina aggrieved by the 

non-payment of the arrear ration allowance with 

effect from 13.5.86 (date of the Government 

order implementing the recommendatIons of 

the One-Man Committee and date of payment of 

such allowance to other similarly situated 

staff) filed representations for grant of 

such arrear ration money. While the matter 

was pending, 28 Ministerial staff of the SIB 

(Kohima) filed an application before this 

Hon'ble Tribunal challenging an 	order 

dated 23/27th May, 1991 directing stoppage 

payment of ration allowance to the Mlnisterial/ 

Paramedjca1 staff of the SIB (Kohima)with 

effect from 1.5.91 until further orders. In 

the said application, the non-payment of 

arrer ration money from 13;586 was also 

agitated by the applicants in the said appli-

cation. The applicatIon filed by the 

aforesaid 28 aggrieved members of the SIB 

(Kohima) was registered and numbered as 

Original Application No.179/91. 

This Hon'ble Tribunal by judgment and 

order dated 17.12,93 was pleased to quash the 

order impugned in the said applicatIon 

dated., .•. 
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dated 23/27.5.91 directing stoppage of ration 

money to the applicants in the aforesaid 

Original Application 179/91 This Hon'ble 

Tribunal by its aforesaid judgment dated 

17.12.93 was pleased to direct the Respondents 

to pay the arrears of ration allowance to the 

appijicants of Original Application 179/91 with 
I 

effct from 13.5.86 to 26.2 0 91 w.th.n a per.od 

of 45 days from the date of receipt of the copy 

of the judgment of the Hon'ble Tribunall A 

copy of the aforesaid judgment of this Hon'ble 

r1unal dated 17.12.93 is annexed hereto and 

maried as Annexure-4 0  It may be mentioned 

herein that by the aforesaid judgment and 

order dated 17.12.93 this Hon'ble Trbuna1 

wasalso pleased to direct grant of arrear 

ration money to the 58 applicants of Original 

Application 163/91 for the period to which 

such persons were entitled to such al1ance 

(x) That after the judgment and order dated 

17.12.93 was rendered by this Hon'ble Tribunal 

in Original Application 79/91, the applicants 

• alohgwith many other similarly situated staff 

of the SIB, Kohima, flied representations for 

grat of arrear ration allanance.t The authority 
• 	 by 	common order dated 20.5.94 refused to 

grat the said benefit to the concerned persons 

A.... 
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A copy of one representation as an illustratIve 

instance and a copy of the order dated 205.94 

areannexed hereto as Annexures 5 and 60 

(xl) 	That subsequently 51 other Ministerial and 

no4ministerial staff of the SIB, Kohima, flied 

anol her application being Original Application 

124'94 before this Hon'ble Tribunal challenging 

the order dated 20.5.94 and claiming arrear 

ration money for such periods that they 

were entitled to such benefit in law. This 

Honbie TrIbunal by its order dated 25.9.94 

was p1eased to grant, the benefit of arrear 

raton allowance to all the 51 applicants, a 

cop of which order is annexed hereto and 

marked as Annexure - 7 •  

(xii) That the applIcants state that they could not 

join as app'icants in Original ApplicatIon 

No.14/94 duo to extreme pecuniary dis-

advantages and difficultIes caused by being 

posted out and also because they were under 

the L- mpression that once the issue relating 
to arear ration money is decided by the 

Tribinal in the case of the 51 simIlarly 

situated imployees, the benefit of the 

Tribjna1's orders would be available to all 

eligkble persons including the applicants: 

The .:. 
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The applicants state that in point of fact 

there is nothing to distinguish the applicants 

from the other staff in the different SIB 

Units of the country including the Units in the 

State of Nagaland, who werex paid ration allowance 

with ffect from 13.5.86. The applicants further 

state that there is nothing to distinguish the 

applicants from the ajplicants of Original 

Application No.179/91 and Original App1caton 

No.12/94, who have been directed to be paid 

arrear, ration allowance with effect from 

135.86 to 26.2.91 by this Hon'ble Tribunal 

by judgment and order dated 171293 and 

25.7 

(xiii) Thathe applicants state that there being 

nothig to distinguish the applicants from 

those other staff of the SIB, who have been 

granted ration allowance \ with effect from 

13.5.86 either by the respondents themselves 

or uncer orders of this Hon'ble Tribunal, the 

resodents I to4 ought to have automatically 

rantd the benefit of arrear ration allowance 

to the applicants particularly after the order 

dated 25.7.94 of this HOri'ble Tribunal However, 

for reasons best known to the respondents 

themselves, no such action was forthcoming on the 

part ? the respondents, notwithstanding the 

fact.... 
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fact that the applicants have been vigorously 

ith the respondent autho pursuing the matter w

rities from time to time. In fact the respondet 

authorities have by order dated 15.2.95 granted 

the bnefit of arrear ration a1lance only 

to the 51 applicants of Original Application 

No.12/94 denying the said benefit to the 

resejt applicants notwithstanding the fact 

that there is nothing to distinguish the 

preseht applicants from those of Original 

Appliation No.124/94 A copy of the order dated 

15.2.95 is annexed hereto and marked as Annexure-8. 

That the applicants state that being similarly 

A itat to other person, who have been 

/ granted the benefit of ration allowance eIther 

by the respondents themselves ork by the 

respondents actIng under the orders of the 

Tribunal, and there being nothing to distinguish 

the applicants from such persons, the refusal 

to gr!ant ration allowance to the applicants 

by the respondents amounts to hostile discri-

minat.on and infringes the fundamental rights 

of th applicants under AXticles.14 and 16 

of thie Constitution and all such orders, 

directions are ioid , illegal and unconstitutiona1 

That the applicants state that there is no 

gro6n3 and/or basis to refuse the benefit of 

arrear . . .• 
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arrear ration allowance to the applicants and 

being similarly situated to the applicants of 

0r. g. nal Appl cat. on No.179/91 and Or g. nal 

Appl.cation No424/94 they are entitled 

to al similar direction from this Hon'ble Tribunal 

as contained in the judgment and orde3s dated 

17.1,93 and 25.7.94, in so far as payment of 

arrear ration allowance is concerned, 

(xvi) ThatJ the applicants submit that the refusal of 

the iFespondents to grant arrear ration allowance 

to the applicants is ahsàlutely unfair, 

arbitrary and unreasonable actions on the part 

of the authorities of the State and no such 

action is capable of being sustained in law 

Reliefs sought: 

U) 	The applicants prey that appropriate directions 

be issued by the Tribunal to the respondents 

for payment of arrears of ration allowance 

to the applicants with effect from 13.5,6 

to 2:6.2.91, 

Interim order prayed for: 

No interim order is prayed for, 

9, Details 	 - 
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9. Details of remedies exhausted: 

The pplicants state that representations 

were filed a far back as April, 1994 claiming the 

arrears of ration allowance with effect from 13.5 0S6 

but the sairepresentations have not been disposed 

of by any specific order/orders thereon though a 

general order dated 20.5.94 was purported to be 

passed by the respondent authorities. 

100 The applic 	s declare that the matter regarding 

which this 	plication has been made is not 

pending be 	any court of law or any other 

authority 	any other Bench of the Tribunal$ 

11 • 	 Os t 
	

in resoect of 

ior fee: 

(i) No. of I.p.o. 

Name of issuing Post Office : Guwahati: 

(i::.) Date of issue of Postal Orders : 

(iv) Post Office at which payable : Guwahati 

12. EXetailsofinde: 

(i) Anneure - I • Order dated 13.586 

(ii) AnneJure - 2 	: Order dated 5,137 

(iii) AnneJure 3.: Order - dated 27,2,91 
(iv) AnneJure - 4 : Judgment and order dated 17l2793 
(v) Anneure - 5 	: Representaton, 
(Vi) Anneure - 6 	: Order dated 20.5.94 
(Vii) Anneure - 7 	: Order dated 25.7.94 

(viii)Anneure-8 : Order dated 15.2e95 

Verificaton.... 
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VERLFICAT ION 

I, Sri Bijay Kumar Sahoo, aged about 38 years, son 
of late B.C. Sahoo, presently residing at Kohima, do 

hereby state as follows:- 

li 	That I am anapplicant in the above case and as such 

I am conversant with the facts and circumstances of the 

case. I have been authorised by the other applicants to 

look after the case and to sign the present verIfication 
on their behalf; As such, I ath authorlsed and competent 
to swear the present affidavit. 

2 6 	That the statements made in paragraphs 1,2, 3, 

4 0  5 1  6(i), (ii), (iii), (iv), (xII), (xlii), •(xlv), 
(XV), (xvi) of the applIcation are true to my knowledge, 
those made in paragraphs 6(v), (vi), (vil), (viii), (lx), 
(x), (xi) being matters of record are true to my 
information derived therefrom which I believe to be 
true and the rest are submissions and that I have not 
suppressedany naterial fact. 

Place: Guwahati: 

Date: 	
I Pôit. JLc,b 

APPLICANT 

0 
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/ I OFFICE ORDER NO. • • • • • , • , . . , . . . . . . .DATED. • • • . . . . . . . . . . . . 	
. ff. .... .. 	

I 	 :' 

/ 	 In terms of N.H.A,letter No.27013/7/86FpV(j) 
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 1o. 

, 	. 

TIio 	T"gi.onnl 	P;iy. 	nd 	scCo'uiI 	cfitor,, 

on of ILL' 	poL 	as h;rdch1p locatjo,,4. 

in 	OXOrCISO 	of 	'iic 	Pow'req 	vosf;d 	in 	hin a I 1rad 	
or 	fhc 	I)eptt,, 	iii 	trr,a 

.4 
of , 	I t'ins 	(1) 	of 	pra 	I of 	'30 \'ern,nen t 	of 	Ir)'i 	, 	t. 	n.istry 	of 	horn' lttor '\ffntrs lio.27o13/7/6pJ/(..t) 	d,ited 13f\ 	tim nctj,,1 	of 	thi, 	L).trc:tr, .int1 U i•ii 	 u 	.ts horei.)y 	CoI)Voyod 	to 	hr' 	re-:.ta 	s! r)f 	V. ofti.pjp h1p 	..o:n t 	on 	f w 	ti u' 	p'.Irpose r)f 	arlill: n1ijIlifity of, 	wlrjous faCiljtjf?S in terms of the MIIA lnL,t 	dnled 13.5.nG 	to 113 t 

staf postoci 	timroat, 
Corsequerit to tim doclarajjor i  of 	tim 	'Kohjmci as hardship locatjo, 	the  .J n i;. 	jod 	to 	th 	COI) 	 ii he e 	 Ift's st.ff 	ntj 	Lore will cQsjflr)s as 	for 	?fl 	Logoj.-y hardship locatjon 	Stipulated in MILA,leLtor referred of 13.5.86 to above, subject to fuifflhjn9 COfldjtlon5 	 other 

'. 
cOntajflod. as 	 the c1 fO]:rsajd I.UIA letter. 

arlier sanction 	1I0.24/Terms(r)116(8)394 -  dated 21.3.89 may be treated to be 
  'nod1fjd in   SdRS Kohjma is   concerned   from the   date   of   issue  	of th00 Ordors. 

The above ocIerq shall be va1jjIj for of two(9) 	 m the date years fro 	 a 'period 	' .1 of issue and will be • reviewed 	thereafter. 

. Yours ía! ihfully, . 	4 
•j Sd!— I (.u.L,\L)  A3X/jii 

. 

DIIthr,T011 
140  • I 8/Ii3T._i(/;Wcof1 	(flC/13 ( (n ) 	
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Subsidiary IfltJ.ligoI1cc hiuroau; M1, 	GoVer,),fl)f 	of 	I ndj, • : 
Kohjma. 	 : • 	 . 

/ 
Opy to:,' 	 Dated: 

•. 	1: 

Tim OIA 	Tfl 	I '.i.i-- .  , ,•. 	 i.; 	co:ir.c)  
- 	 2. 	

l.ZT--h7LHLjeM1_EnoJql 
t?l  

•i. li\ 

S l 	
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\ CENII1AL AI)M1. NI S illAfi V1 Ifl I flu NAL 1' 	
GUI?A1 LATI BEt'CIf 

GUWAI[ATI 

Originpl Application No. 179 of 1991 

Date of Order:- rhis the 17th day of Decewber,1993. 

Justice Shri S.iitsquo , V.1cc-Chairman 

Shri 

I 
T:.. 
/ 

/ A 

/\ 

Shri D.Mitra and 27othórs 	 •... .Appiicants, 

By Advocate Shri. flanj an Goyoi and Shri S .Mi.tra. 

-Versus- 

Union 
?

f 	InoI,representod by the S'crotary 
to the 	Goerruiier,t 	of 	India ,Minis try 	of 	I1cn 

A.ffajrs4w Delhi. 

Director,Irit.oljjqencp 	fiureau,Mlrdstry 	of 	llrn 
Affairs, GôverflmeIlt 	of 	India 	Now 	Do Jill. 

Assist ant 	Director, lrItelllgeI)co 	fluronu ,Min1itry 
of 	home Affa1r,Govcrrirnent 	of 	Ind.ta,New DoJhi. • . 	 • 	

• • iii 	prn.l(u 
By 	advocat c 	Shr I 	A K ..C1i(udtiiry 	Add I • 

I 
Original /'4)pliCat:lOn No. 163 of 	1991 

D8te of Order:- This the 17th day 	of 	Dace,nhr,,L993, 

'lfl4i.p,. 
Justice Shri S.laque, 	Vice-Chairman 

•, • Shri G.L.Sanglyine,Member(Adinjnjstratjve) 
d( 

1 

:Shri 	111r1al Yadav 	and 	57 	other5 . 	... 	App1,Icant. 
( 	.' j• 

By Advocate Shri 	.CKhatrj 	and Mrs.S.EtartIlllkur. 

N..114IIA1\ 	\. I 	 -Versus-- 

I. 	Union of 	IpdLn roj'rsent.cd 	by 	the 	Sec rotary 1 to t. he Gov r i >ineii t 	of 	1,IRII 	, N 1.1115 try 	() I 	I 

All a 	rs, 	Dc 	hI. 

2, 	Ihe 	i)t,H'ct.lr, 	lid 	o.l.IIyei.o 	I%'$i 	(iti, th,.f 	I)it.lid, 
3. 	The 	Deputy 	D.1.r(,- ,;tor, 'Stibs tdiary 	.iiit. 	11 tcc'rlce 	fluircau 

Tez'ur. 	 . 

• The 	Ass I s t ant 	Dl. r oct or (C) , it ii e .11 	q enc; 	lb 	x' o an 

'JewL)eJ..hi  

fly.Advocate 	Shri 	S.A11, 	Sr.  

C (flit (.1 • 

H 
	 * 	

•,.' 	 I 
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I3oth the applications under Section 19 of the 

Adinin 1. Irat. lye l'rihunals Act, 19U5 are t ik en up t. ociet.hor  I or 

nq aid di sp 05 al 

The grievance and rel.Lefs JouyliL for are coutiiinn In 

bot. Ii 	the 	c a sos. 	Ihey have impuc.ined 	I ho 	ordor s u nd or 	Mernor-al)(1 1111)  

No.2/Tlth(C)/139()-Th9 dated 23.5.91/27.5.91. Issued by 

Assistant Director,Intolilgence Rireau,Minlstry of home Alfal 

Government of India, tkw Delhi S IoN) lug (Irawa I of t.hoir rat .U!) 

allowance which was granted in terms of lettoi: No.2?Oi3//13(' 

FPv(iii) dated 13.5.1986 of the Goverinent of iridt 

of home AffairsNew Delhi aiso made (IJ)J)tC.11). 14' tI) 	 ": 

and they claim arrears of ration allowances. 

A.l .1 the np ] Ic .'nt. s 	>fl nr! 211 In I. h ' 	two c a 

are non gazetted ministerial staff in: the est.a.H t;huient. of 

3tihsidiiury lntei.liqence kirnaim under the m opniir'nt..i nemv tiçj 

at .lezpur-Assamn amid Nag nlmnd respectiVely. 

The 20 i ij;.IIc ants of 	O.AJ. 19/91 	avo 	tl. at j.o,I(.(t 	at. 

Kohima/Tuensang(Nagalafld) and become eligible for ration 

allowances with off oct from 13.5 .U6 In terms of cl,rcu iar 

letters No.27013/7/86-FPV(iii) dated New Delhi.,  the 13th 

May 19O6 of the Mlri tstry of home Af f airs ,Gover riimint. of .1 ndi t 

joad with the sanctions of the coui1i•tnt atmthr I ly conveyQ(J. 

v.Lde )Iwexure 2 and 3 and also &-claring W1II()5 Of Ird'htp' 

lCattI1S(Cat.(lOFLS 	'13' and '(' 	tat.Ic)nc ) 	III  

I
LI

Kohijna and 1uew ang doc lared as cateqoiy 'U' IIIH1II1) 

location. hut the dravusl of the ration  
/•I; /Y1 
( 	 vit.h of fect fx:'in l.5.L'))1. vlde oilier I ii,Jo:. 1.  

21/f1MS(C)/1l9( 11 ).-759 dated 23.5.91/27.5.91 , HS'; tirder 

(- (.iflt.(i 	I 

T 	 - — - 
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1/ 
is assailed. 

Similarly the 58 applicants of O.A.163/91 arm 
• 	stationed ot Tezpur(Assa,n) and becamo eligible for x'ot1or 

allowances In terms of said ircu1or leter dated 13.5.06 

read with the 3anctiori 	of the Diroctor;iij co:)vo/(?d by the 

Assistant Director to the flegio,i 	Pay/Accou,)ts Off leer, 
SIiil!ong Vido loiter No.21/Tof$fl(C)/91(2)(.) doted New 
Delhi the 12.4.91 for a period of two years and therein 

named the hard location statIo, 	in Assam includl.ijg iozpur. 	
' They draw the ration allowance for the month of 

April 1991.. 	: 
flut thereafter 

 the allowance was Stop1)ocj vido Order undor 
Memorandum No. 24/Torms(C)/89(4) 759 dated New Delj the 

ird/271h May,1991 l.uod by the A. itniit Dircctr, .IM, 

nistry of Home Affalrs,ovenrne,it of India, New Delhi. 
is order is asjal1ed. 

Learned counJ 5  Mr flarijan Goqoj arid Mr T.C.J(ttd 
r the 8 p1lC8flt5 submit that the said i'npug:ied order dated 
rd/27th May,1991 was 8SSailed by the non 'gazetted miniter1al 

.taff (J&K) before the Chondjgarh 
I3onc1l Central AdIII11I1trJt.1\,) 

Trjbunoj. and that the Tribunal vido Judgment dated 27.9.93 

in O.A.3.81/JK/92 quahod the order No.24/Tonhis(c)/1J9(4).,9 	.i. 
dated 23rd/27th May 1991 arid directed coritjr)uanco of the rati()1 

allowances In accordance wjt} the •provjsjons of letter dtd 

	

and pray to (J ispo:to of t11o0 two Cno5 ir: onf on,J ty 	ij 
with that judjIt , Ll?IrI)ed 	C.G.S.UMr 511. 

 Addj •CG.SC.Mr AK.ChowIhury PXjroJ thai iio furLher wb,JIi- 
ssjon to be made at Lhis ­)tc-iLe iii view of the Jtid,iierit of this 	: 
Charidigarh I3e1101. ie have porusod the c rt ti s.d 

 

• 	
/i ;7 
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judgment and found that the observations arid findl.siçjs rosuic 

quashing of the •i.mpugned order are aptly apI)JiCl).io in the 

Inst ant two cases. These two cases are Covered by .Jut judç 

:nent of Charidig arh ijench . - The applic cuits of bot-h t he c as e 

are entitled to ration allowances in.terms of the provinjon 

of circular letter tk.270l3/7/06 -Fpv(jjj) Jed Now Delhi. 
I 

the 13th May,1906. 

Accordingly, these two applications O.A.163/91 

and O.A.179/91 pre allowed. The impugned order under Memo-

randum No.24/Terms(C)/89(4)-759 dated 23r/27thM1,',1991 is 

hereby quashed. Respondents are diroctedx(l) to py the 

arrears of ration allowances to the applicants of O.A.17919J. 

with effect frcn 13.3.B6to 26.2.91,(2) to pay arret' of two 

year3 .uLion 	alIovonce to 	t).'e 	aIp1lcnnt3 of O.A.16/91 with 

effect from .L .4.91 (less the amount paid for the month of 

April,1991) pursuant to terms of circular letter 1'k)24/1'oruis 

(c)/91(2).- 63 doted 12.4.91. The rospondnts are lirthor 

directed'to pay all arrears t.o the applicants withIn 45 days 

from the date of receipt copy of the.ordor/judgmerit. 

/o order as to costs. 

VICH C1V1ilM'\t' 

\ 

-XI - - iei ~- ;~ \ 
• 	 I 
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The Assistant Dlreotor/E 
S.X.}3 (!IUA) Govt. of India, 
Kohima 

sir, 

This haa 'reference to the judgernnnt of the 
CAT, Ouwahati Bench,, Guwah*tt ( Photo copy enclosed) 
Dt. 21+I 2-93. 

2. 	 In accordance with the afore mentioned Vdawnt 
of CAT,, Guwahati, I muy kiIidly be paid o'rocro of tn tllowancE 
w.e.f. 13-5-86 to 26.2.91.1 

Yours faithfully 

LAL- 

	

t 	) 

	

D ir 	C 

:- 

, 
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- N..24/Teria(C)/91() 610  

It11nn(Ruraflu 
 

(IF4A, 	(.veitnment of 	lru4ia, 

/ 
/ 

New DelhI, 20 May. 1994 

ME0RANDUM 	
: 

- 

Please refer to your FAX meessee N..273 dated 17.3.94 

• 	 .1 

	

issued from file N..52/EIt/CAT/91355 regarding grant .fratisn 
than  appli- • 	. 	all.wanca t o  the staff members of SIa,'K.hima •ther 

* 
cents in the wake of judqemant issued by CAT, Suwnhati. 

2. 	The Judement if CAT, Guwahati, dated 17.12.93 is 
- 	•ppliiiblO to the applicants mentienod in ariqinal .pp].icti•fl 

N..179/1991 	.nly. 	* 

• 	 Sd,— 	. 

(P.P. Nautiyal)  
Assistant Directar. •I 

Ta, 

The AD/E, 
SIa, K.hima. 

............. 

LI 

t;\ 

( 

tl 
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CBThAL AJ.°.11SThA1 1VE TILIBUAL 
(iU,AiAi I JCH : : ; (,J.l%H/s1 I — 5 

Ql2 4J94 

!.rl fl.fl 	Latl.A V 0111, . . 	Jtitiii'rs 

Uoion of Ini a & Or S 	 liesiun dents 

V It E 	t U 1 

THE HOU' I3LE JU.T ICE SIUtI •S. H.4CJE, ViCL cIIAJIU?AN: 

THE HON' OLE SUM C • L. Sc -LYIIE, 1..EL311 (ADN.) 

For the Tetltiorirs 	... 	Va.. R. Cogoi, 
• /.. Lh1tt1. 

For the Respondents .., 	P'r • A .K. Choudhury, 
Iddl. C.GS.C. 

I ,  

25.7.94 	
' 	

Itefatenue our ordur dated 1.7.94 

and 22.7.94 in this cese. Learned 

courtaul 11r R.Cogoi for the applicant 

end Addl.C.C.5.0 Mr A.K.Choudtsury for 

th. raspondenti. Cr. present. Application 

is taken up rot hearing and disposal. 

• 	Mr Gocjoi submits that the grioven- 

ce of the applicants is covered by 

judgment and order dated 17.12.93 passed 
I 

	

	 in 0.A.179/91. Perused the judgment. 

Addl.C.C.S.0 Mr Ps.K.Choudhury hn 

nothing to submit in view or our pro-

vious judgment dated 17.12.93. 

:
All thoNe ci #11opli cnntn art' non 

• 	gazetted alisleteilal miuirtcs#i sit,iIets1l 

I I staff in the astntilighmnnt of Subaidi- 

ery Intelligence Bureau under the 

// . 	 • reaponctante. Thny wore arriinq in 

Jd1tfetmnt posts in the 5.0 at Kohima 

• 	 ?,\ dutng the period 13.5.06 to 26.2.91. 
lir  

some of thum worked for the uhole period 

and othore in parts or the period as 

mentioned in pars &(i) of the applica- 

i Ition. They claimed arroar ration allow- 

anc, ror the period from 13.5.06 to 

I 26.2.91. The applicants of 0.A.179/91 

were also non gazetted ministerial staff 

I 	 ' 	in the establishment of S.I.B at 

'Kohime. Ihny were granted arroar ration 

allowances in terms of the provl.ion 

I of circular letter No.2 7 01 37 7/ 66 —IPV 

i (iii) doted New Delhi, the 13th May, 

• 	
1986. Prrent applicants nra nlo 

• 	 : 	
claiming arranr ration allowances in 

• 	 i 	terms of the said circular. Present 

applicants also Individually applied 

• 	 t,ofrtro the authority claiming nrtonr 

ration allounnees for the said period 

in ttrms of judgrnnt in 0.A.179/91. 

I cuiit.tt 

cQO O\ 
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Srsr 	Offk)r (J) 

r11iT 1 I1 	rir  
C.'ntr .1 Ad, :iti 	r;t'i Tri!.:.fIflnhIl 

	

i •L'I 	tj( ii; 	• f 

	

• •'i 	(_.v.iti;itI.5 

'sr•.: ::j 	U:ifl.5 

But ' ttjq Assitat Director, I.B., 
tlinistry of Horns Affaira,G0t. of 

1die vjde his order dated 20.5,94 

helcithdt the judgment and order in 

0.A.179/91 would be applicable only 
to the appljcant.s of that case. Hence 
this applicati 

Considering facts and circurnstan_ 
ces and grievances of the applicent, 
their claim is covered by our Judgment 
dated 17.12.93 in 0.R.179/91. They are 
entitled to arrear ration allowanc es  
in terms of the provision of circular 

letter No.27013/7/86_Fp1J(jjl) dated 
New Delhi, the 13th flay,1986. The 

respondents could tavo granted/paid 

arrear ration allowances to the 

applicants also in terms of our judg-

ment, but it was not done. The appli-
ccl-its are cntitld to armor motion 

allowances for the period 13.5.86 to 

26.2.91. 

Accordingly this application is 

allowed. The impugned fleniorandum No. 

24/Terms(C)/91(B)_610 dated New Delhi, 
the 20th tlay,1994 issued by the 

A5515t8flt Director, I.B.,r9HA, Govt. 
of Indie (Annexure._6) is quashed. The 

respondents are directed to pay arrear 
ration allouanco9 to thbse51 appli.-. 

cants for the period 13.5.86 to 26.2. 
91 within 45 days from the date of 

receipt copy of this order/judgment. 
We make no order as to costs 0  

s, 

C.L. 

RQAk& 

25.7.94 

.49 	I 

I 
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In puri nce of orcei 	contLin(d in judqLIr1rnt dated • 7.94 of the Central Aininjstrtjv 	Trihun,il 
Bonch, GUWahati Case No.o.;.124/4 the :IOJIOW.j 

,Guwthatj 
tff of SIfl, Kohja are sanc 	oned 

from the dat 	shown witil effect 
aciijps. their nain 	: - 

S1. 	r 1ame&Degj 	- 
- 	 Per.o " No. 3Shrj 

YO 
 
 

B.B.Lama,JIO_I/1T 
D.Sangma,3Io_Ii/G 

13.5.86 26.2.91 
 S.D.Angam.j,JIo...II/G 	. 

13.5.86 
13.5,86 

26.2.91 
31.8.88  

 
Neilievj. Angami,JIo..ii/ 
MohanJJ,jiQ_11/0 

13.5.86 9.11,89 
 G.I(rishnamtlrthy,JIO_II/G 

13.5.86 
13.5,86 

26,2.91 
25.6.89 7. S.P.3ingh,TIo....Ii/G . 13.5,86 27.12.90 B. 

91, 
K.Namg1. 
M.T.cn.J;.ti,sA 

5.1.87 
5.11,86 

26.2.91 
.100 
11 • 

Tar 	.!. 13.5.6.> 
19.3.90 
26.2,91 

• 	 12.. 
lP.hfli.JIO....I/8 
R.rThapl-:ro_II/G 

13.5.86 26,2,91 
• 	 .13. Hj,:i)l 	J)h 	,JIO.-I/fviT 

13.5.86 
13.5.86 

26.2.91 
26.2.91 14 

Is. 
.i(.Sutr.'d1I-,Jio_.lT/G 13.5.86 26,2.91 

.L60 r.L;,thçj 	I(UUi.J!Cr_i/(; 
13,5,fl6 
13,5.86 

26,291 

17.. 
18 

Ub.&rarn Lurung,JIo_I/G . 	13.5.85 
• 

26.2.I 
isi, 1395.86 26.2.91 
20., 

.1srio 	ao.AcIo-II/ 
V 	C1V1I-1y I LDC 

13.5.86 2642.91 
21 
22. 

. 	 . 
CRhattharjee,jI0_II/G 

19.4.89 
. 	13.5.86 

1015.90 
26.2.91 

23, . 
uohn 	rhorrtas,JIo_.II/G 	. 

14,11.86 . 	. 	26.2.91 

24. 
5, 

P.A.chetr,,crIo_,/c, 13.5.85 
13.5.86 

. 	26.2.91 
26.2.91 

26, 
R.P.Ihresha,JiO_II/G 13.5.86 26.2.91 

27., 
Jcrin.ith Singh,JIo_Ix/G 13.5.86 26.2.91 . 

20. 
G,u1h 13,5.66 26.2.91 

29, 
S.K.i(.N.jr3A S  

P..TheetJ10.T/J.jT 
19.12.86 
13.3.87 

26.2.91 
26.2..91 30., •€ihu ThehJiJIQ_jI/G 

Lonqri 	'o.JIo-I/G 
13.5.86 2&..91 

32•. itambar thanne1,JIQ..II/G 
13, 5. 

. 	13.5.86 
2&. 2, 91 
26.2.91 

1. JfO.IT/G 
jn] 	Q1in,JIo-IX/j 

S 	,13. 

O.B.chletri,Jo...ii/0 
13.S..86 
13'...86 

1O.1.90 
30., 
37k, 

..1.rcrh D JIO_I/MT 	5. 13.5,85 
26.2,91 
26..91 

•3&, 
Nchpfoio Mao,JI0-II/G 13, 586 2. 2. 91 

39.. 
K.L.Pt 1 ekh,JTO.Ii/G 

.K.. Shai-j ,JTO-I/WT 
13,5.,86 

15J 13 2 5.86 •31..8.87 •.: 
•••' S . :. 

i... 	. 	. 	. 	 . 
. 	. , S 

S .  • 
. 	,• 

'5.. I 

) I  
'S 
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(R.N.R.ydv)  

Si3tQflt D.iroctor 

OFFICE ORDER 730CV 
Ay- 56o 

. 

•sbsid1aryIhti2igence Bureau 
MHA)f Govt. -. 	 . 	. 	. 	

.,. bf India, . 

Kohmabthe 	15.2.9 
to, 	Tk 

p 	' 1ADAAD/Ep, Ib/Budget, In 	 De1j ::,"•2..RP 1 O 	Br(MHA) 	Shj11ór. 

II 
SCtior)Off1cer/ 	SIB, f. 	..4 	.rndiv1uai L. 

.. 
kôhj 	(6 Cs), COflerned. ... 	 .. 

. . 	. 
II 	 I 	 I 

I . 	. 	I 

: 

-• 

1 1 4 

• 	 • 

IJ 

a 

I 

I 
2. 

Dc 	;ALTOn No. S.Lshrj. - PrIc 	 - . 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH AT GUWAHATI: 

IN THE MATTER OF 1- 

O.A. No. 94/1995. 

Shri R.C. Das & Otherz. 

-Vs- 

Union of India and other. 

-And. 

	

• 	 rwy mTTT 	T.It A I7tIfliIr t\tl - 4! irica LLHJ.:j.rjr OF ; - 

U :. c 

rA 

me 

• 	
F- 

Written statements submitted by the 
* 	..Respondents No. 1 'to 

WRITTEN STATEMENTS: 

The humble Respondents submit their 

written statements as follows :- 

That with regard to statements made in 

paragraphs 1 to .5 of the application, the Respondents 

have no comments on them. 

That with regard to statements made in 

paragraphs 6(i) to 6(vi) of the application, Respondents 

have no comments to offer as the same are matters of 

record. 

That with regard to statements made in 

paragraph 6(vii) of the application, the Respondents 

beg to state that they have no comments on the, the 

• 	 ..p/2.. 



-2- 

same being matters of.record. The Respondents further 

beg to state that it was not the intention of the 

Govt. to give Ration Allowance to Govt. empoyees 

posted in Kohinia including I.B. employees in Kohinia. 

That with regard to statements made' in .  

paragraphs 6(vi.i) and 6(ix) of the application, the 

Respondents hav no comments on them, the same being 

mattersof reco'd. 

Thatith regard to statements made in 

paragraphs 6(x) to 6(xiii) of the application, the 

Respondents beg to state that as stated earlier the 

judgment dated 1 .12.93 passed by the Hn'ble Tribunal 
F,- 

was applicable t the petitioners only, the benefit 

wa allowed to them only. 

That with regard to statements made in 

paragraph 6(xiv) of the application, the Respondents 

beg to state that the allegation brought in this para.
If  

are not correct and hence denied. There was no hostile 

discrimination and infringement of fundamental rights 

of the applcantsI. The judgment of Hon'ble CAT was 

implemented in letter and spirit and the petitioners 

in O.A. No.179/91and124/94 were granted benefit of 

arrears of ration1 allowance and the directions of 

Tribunal, in thes two judgments, were implemented. 
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That with regard to statements made in 

paragraph 6(xv) of the application, the Respondents 

have no comments on them. 

That with regard to statements made in 

paragraph 6(xvi) of the application, the Respondents 

beg to state that as the judgments referred in this 

paragraph is app]icable to the petitioners only, the 

benefit was allow9d to them. 

That with regard to statements made in 

paragraphs 7 and 8 of the application, the Respondents 

have no comments on them. 

That wiith regard to statements made in 

paragraph 9 of the application, the Respondents beg 

to state that v1de Memo, dated 20.5.94 it was informed 

• 	 that the judgementWw applicable to. the applicants only. 

That wi}th regard to statements made in 

• 	 0 	
paragraphs 10 to12 of the application, the Respondents 

have no comments on them. 

V e r i f I C a t .  2 : 

.1, 	• S 	S. 	St--pr 

Assistant birectok, Subsidiary Intelligence Bureau(NHA) 

Govt. of India, 1 0angotri l  Beltola,GuWahati28 being 

authoriseddO hereby solemnly declare that the statements 

made above are true to my knowledge,belief and information. 

And I sign this vrificatiOfl on this / th d y of November, 

1995 at Guwahati. 
- 

DECLARETF - 
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O,A. ?).94 of 1995. 

ShrjR.C, Das & others. 

-Vs. 

Union of India & others. 

.AND.. 

MATTER 

Written statements submitted by the 

Respondents No. .1 to L 

WRITTEN STAT4ENTS 

The humble Respondents submit their 

written statements as follows g a  

That 4th regard to statements made in paragraphs 

1 to 5 of the applicp.tion, the respondents have no comments 

on them. 

That with regard to statements made in paragraphs 

6(1) to 6(vi) of the application , respondents have no 

comments , the same $ing matters of records 

That with regard to statements made in paragraph 

6( vii) of the application, the respondents beg to state that 

they have no comments on them, the same being matters of 

records•  The respondnts further beg to state that it was 

not the intention of the Government to give Ration Allowance 

to Government employees posted in Kohima including I.B. 

en!ployees in Kohima. 

That with regard to statements made in paragraphs 

6(viii) and 6 (ix) of the application, the respondents have no 

comments on them, the'same being matters of records 

Coritd...2,'.. 
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5. 	That wit Ii rega.rd to statements made in paragraphs 

6( x) to 6( xiii) of the application, the respondents beg to 

state that as stated earlier the j!ldgement dated 17.12.93 

passed by the Hont ble Tribunal was applicable to the 

petitioners only ; the benefit was allowed to them only, 

6, 	That with regard to statements made in paragraph 

6(xiv) of the application, the respondents beg to state 

that the al1egatiorbrouit in this para are not correct 

and hence denied. There was no hostile discrimination and 

infringement of fundamental rights of the applicants. The 

md ginent of Hon' ble CAT was implemented in letter and 

spirit and the petit loners in 0. A. No.179/91 and 124/94 

were gra nted benefit of arrears of ration allowance and 

the directions of Tribunal In these two judgements were 

implemented. 	I  

That with regard to statements made in paragraph 

6(xv) of the appl.catiOn, the respondents have no cozents 

on tben 

That with regard to statements made in paragraph 

6(xvl) of the application, the respondents beg to state 

that as the judgments referred in this paragraph is appli-

cable to the petitioners only, the benefit was allowed to 

them. 

9 1. 	That with regard to statements made in paragraph-? 

and 8 of the application , the respondents have no comments 

on them. 

10. 	That with regard to statements made in paragraph 9 

of the application, the respondents beg to state that vide 

Memo, dated 20.5.94 it was informed that the judgement was 

applicable to the :  applicants, only, 

Contd, • .3/. 
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That with regard to stat ement s made in 

paragraphs 10 to 12 of the application, the respondents 

have no comments on them. 

LE I F IC kT i 0 i 

I, Shri S. SEN GUPTA , Assistant Director , 

Subsidiary Intelligence 3ireaa ( NHk  ) , Governnnt of 

India , ' Gangori t Beltola , Giwahati-.28 , being 

authorised , do hereby solemnly declare that the state.. 

ments ude above are tme to my knowledge , belief and 

inf ornt ion. 

A?TD I sign this Verification on this.3o_tb 

day of December, 3995 at Guwahati. 

ABSRtnnt Dkeetep 
nbsIdIirv iotefllgcnco Bcro 
IJHà), Govi. of Zc 


